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Isue of Licences for Mines nnder In-
dustries (Development & Regulation)
Act In Maharashtra

609 SHRI PRATAP SINGH NEGI:
Wilt the Minister of STEEL AND
MINES be pleased to state :

(a) the names of the mine, their
licenced capacities and the dates of issue
of the respeciive licences under Indust-
nes (Development & Regulation) Act in
under developed region of Vidarbha i
the State of Maharashtra;

(b) the production achieved in the
last three years;

(¢) when the lasy substantial expan-
sion was sanctioned in respect of each
ot them;

(d) whether there is shortfall in pro-
duction; if so, how much in each case
and the rcasons of the shortfall, if any

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN)* (a) to (d) A statement giv-
ing the required information is laid on
the Table of the House [Placed in
Librarty See No. LT-3239/72].

Participation of Collierles of Mahara-
shtra State in World Bank Loan expan-
sion Programme

610. SHRI PRATAP SINGH NEGI:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the number of collieries in the
State of Maharashtra which partictpated
in the World Bank loan expansion pro-
gramme of 1961;

(b) the names of each of them to-
ther with the names of owners, the
increased output targetted;

(¢) thc amount of machineries and
equipments imported by each of them
and the shareholders capital raised by
each of them; and

(d) the output achieved zach of
them and the reason of a sgyoﬂfall in
the output, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN) : (a) Six Collieries,

) t0 (d). Statement is laid on the

Tabie of the House, [Placed in Library.
See No. LT-3240/72).
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Contract Labour in Assam Tea Gardens

614. SHRI ROBIN KAKOTI : Wwill
the Mimster of LABOUR AND REHA-
BILITATION be pleased to state :

{(4) whether i Assam the Tea Plan-
ters are taking 1o more and more con-
traciors’ labour replacing permanent
labourers, and

(b) 1f so, the steps Government are
taking in this regard ?

1HE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KBADILKAR) (a) Assam Govern-
ment has intimated that there has been
po change regarding employment ot,

rmanent labour that 1s Contractors
ﬁiebour is nmot replacing permanent la-
bour.

(b) Does not arise.

Representation from Coal Field Work-
ers Union of Ledo-Borgolla and
Margheriia

615 SHRI ROBIN KAKOTI : Wil
the Mimnister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Go:.emn}enc h&v: recei-
repmenta 10n irom
?&a‘”%mm' Unions of Ledo-Borgolla
and Margherita regarding the grievances
of the work

Cers;
(b) if o, their demands; and

AUGUST 3, 1972
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THE MINISTER OF LABQUR AND
REHABILITATION (SHRI R. X.
KHADILKAR) (a) to (c). Notices
of strike were given by Assam Colliery
Mazdoor Congress and Assam Coal
Mmes Workers Union, for the fulfil-
ment of the following demands :-—

(1) Implementation of the recom-
mendation of the Central Wage
Board in the Coal Mining Indus-
try m respect of Assam in the
4Assam Railways and Trading
Company collieries;

Immediate payment of cash
compensation for abolition of
concessional supply of food-
%aﬁxgs since the 19th December,

At the wmtervention of the CIRM, a
settlement was teached on 11-7-72 bet-
ween the parties
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